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.cinder picking in railway steam loco 
sheds. It appointed a Committee 
consisting of representatives of labour, 
the Railways and the Central Indus­
trial Relations Machinery to study 
the working conditions of contract la­
bour in the said employment and 
submit its report. One group of 
member6 o'f the Committee was in 
favour of the abolition of contract 
labour system in the said employment, 
while the other group was in 

favour of the continuance of the 
system on the ground that the 
pattern of traction was under-going 
rapid changes and the gauge con­
version vvas in progress, with the re­
sult the points of transhipment, the 
location of steam sheds and the coal 
and ash handling requirements would 
be shifting and finally the steam trac­
tion would be replaced by electric| 
diesel traction. However, the Cen­
tral Advisory Contract Labour Board, 
with the representatives of the Minis- 
try of Railways having reservations, 
recommended the abolition of contract 
labour system of coal handling and 
finder picking in all Railways Loco- 
>heds on ]3th December, 1977.

'(■ > Tiie Railways have m ade a lot 
,»)' progreSs towards replacing steam 
traction by electric and diesel trac­
tion. This on-going process wiU 
lead to steam locomotives being dis­
carded in the not too distant future. 
S0 it is not- desirable at this stage to 
departmentalise operations of coal 
handling, ash-pit cleaning and cinder 
picking in steam locosheds when the 
men are going to be rendered sur­
plus as a result of discarding steam 
locomotives on the Indian Railways. 
Also these operations are not of peren­
nial nature and do not require em­
ployment of whole time regular 
railway staff.
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Registered Railway Trade Unions

7063. SHRI A. K. ROY: Will the
Minister o'f RAILWAYS be pleased 
to state:

(a) the details of movements and
agitations launched by the Registered 
Trade Unions of Railwaymen func­
tioning in the Indian Railways from 
1978 to February, 1981 and the reasons 
for these agitations; and

(b) the action taken by the Minis­
try of labour to resolve the disputes 
raised by these Registered Trade 
Unions of Railwaymen under the In­
dustrial Disputes Act to maintain In­
dustrial peace?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA­
MENTARY AFFAIRS (SHRI MAL-
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LIKARJUN): (a) and (b). Informa­
tion is being collected and will be 
laid on the Table of the House.

Introduction of Express Goods Trains 
in the country

7064. SHRI M. V : CHANDRA-
SHEKARA MURTHY: 

SHRI B. V. DESAI:

Will the Minister o'f RAILWAYS 
be pleased to state:

(a) whether Government bad 
decided to introduce express goods 
train in the country;

(b) if so, how many such trains 
will be introduced in the country;

(c) which are the States where 
these will be introduced; and

(d) whether extra charges will be 
made on the goods transported in 
these trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA­
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Railways have
segregated the wagons fitted with 
roller bearings and centre buffer 
couplers from the conventional type 
of stock to operate on ‘Express’ 
streams of traffic for carriage of es­
sential commodities. It is a pattern of 
movement in which the trains will 
run faster.

(b) As many trains as possible.

(c) Railways do not introduce 
trains on State basis. Depending upon 
the materialisation of traffic for 
various places from different points 
irains are introduced.

(d) No.

Loss to Railways on account of Social 
Burden

7065. SHRI M. V. CHANDRASHE- 
KARA MURTHY:

SHRI B. V. DESAI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether high level expert com­
mittee in its report on the losses suf­
fered by the Railway on accoont of 
the Social borden ha  ̂ stated that therc- 
is no case to continue the uneconomic 
branch lines;

(b) if so, whether Govennr.onI: 
have examined all its recommenda­
tions; and

(c) the decision tak*m thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA­
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN). (a) Yes.

(b) and (c). The recommendations 
of the Committee on Social burden 
were remitted to the Rail Tariff En­
quiry Committee whose report is un­
der examination.

Extension of Maternity Care and 
Chi d Welfare Scheme to Panchayai 

Level

7066. PROF. NARAIN CHAND 
PARASHAR: Will the Minister o'f
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government have un­
dertaken the extension of maternity 
care and child welfare schemes to the 
Panchayat (Village) level during the 
Sixth Five Year Plan;




